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 fair  retention  price  of  ammo-
 nium  sulphate  produced  by
 Sindrj  Fertilizers  and  Chemi-
 cals  Limited.  [Placed  in  Lt-
 brary,  see  No.  LT-86/62].

 एं)  Supplementary  Report  (1960)
 of  the  Tariff  Commission  on
 the  fixation  of  fair  retention
 price  of  ammonium  sulphate
 produced  by  the  S’ndri  Fer-
 tilizers  and  Chemicals  Limit-
 ed,

 (iii)  Government  Resolution  No.
 Fert.1(15)  /58-Vol.  II  dated  the
 16th  January,  1962.

 (iv)  Statement  explaining  the
 reasons  why  a  copy  each  of
 the  documents  at  (i)  to  (iii)
 above  could  not  be  laid  on  the
 Table  within  the  period  pre-
 scribed  in  the  said  sub-sec-
 tion.

 [Placed  in  Library,  see  No.  LT-8?/
 62).

 NOTIFICATION  UNDER  RUBBER  ACT
 The  Deputy  Minister  in  the  Minis-

 try  of  Finance  (Shri  B.  R.  Bhagat):
 On  behalf  of  Shri  Manubhai  Shah,  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Rubber  (First  Amendment)  Rules,
 1962  published  in  Notification  No.
 GSR  206  dated  the  17th  February,  1962
 under  sub-section  (3)  of  section  25  of
 the  Rubber  Act,  1947.  [Placed  in
 Library,  see  No.  LT-88/62].

 PAPERS  UNDER  AGRICULTURAL  PRODUCE
 (DEVELOPMENT  AND  WAREHOUSING)
 CorroraTION  Act

 The  Deputy  Minister  in  the  Ministry of  Community  Development,  Pancha-
 yati  Raj  and  Co-operation  (Shri  B.  Ss.
 Murthy):  On  behalf  of  Shri  S.  K.  Dey, I  beg  to  lay  on  the  Table  a  copy  of
 the  Certified  Accounts  of  the  National
 Co-operative  Development  and  Ware-
 housing  Board  for  the  year  1960-61
 and  the  Audit  Report  thereon,  under
 sub-section  (4)  of  section  41  of  the
 Agricultural  Produce  (Development
 and  Warehousing)  Corporations  Act,

 VAISAKHA  1,  1884  (SAKA)  Laid  on  the  Table  3434
 1056.  [Placed  in  Library,  see  No.  LT-
 89/62).
 NoriFicaTIONS  UNDER  MANIPUR  LAND

 REVENUE  AND  Lanp  Rerorms  Act
 AND  TERRITORIAL  Councitg  ACT
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  lay  on  the  Table  a  copy  each
 of  the  following  Notifications: —

 (i).  Notification  No.  140[12|60-M
 (v)  published  in  the  Manipur
 Gazette  dated  the  3lst  May,
 1961  containing  the  Manipur
 Land  Revenue  ang  Reforms
 Rules,  1961,  under  section  169
 of  the  Manipur  Land  Revenue
 and  Land  Reforms  Act,  1960.
 [Placeg  in  Library,  see  No.
 LT-90/62].

 Gi)  The  Territorial  Councils
 (Election  of  Members)  Rules,
 1962  published  in  Notification
 No.  G.S.R,  5  dated  the  Ist
 January,  1962,  under  sub-
 section  (3)  of  section  54  of
 the  Territorial  Councils  Act,
 1956.  [Placed  in  Library,  see
 No.  LT-91/62].

 RULES  UNDER  CENTRAL  Excises ANS  SALT
 Act

 Shri  B.  R.  Bhagat:  I  beg  to  lay  on
 the  Table—

 (i)  a  copy  each  of  the  following
 rules  under  section  38  of  the
 Central  Excises  and  Salt  Act,
 1944:— —

 (a)  The  Centra]  Excise  (First
 Amendment)  Rules,  1962
 pub!ished  in  Notification  No.
 G.S.R.  27  dated  the  6th  Jan-_
 uary,  1962.

 (b)  The  Central  Excise  (Sixth
 Amendment)  Rules,  1962,
 published  in  Notification  No.
 G.S.R.  500  dated  the  24th
 April,  1962,

 [Placed  in  Library,  3९४  No,  LT-92/
 62).

 (ii)  a  copy  of  Notification  No.
 G.S.R.  489  dated  the  215
 April,  1962  containing  corri-


